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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No.620/2021 
MA No.785/2021 

 
This the 26th day of March, 2021 

 
(Through Video Conferencing) 

 
Hon’ble Mr. R.N. Singh, Member (J) 

Hon’ble Ms. Aradhana Johri Member (A) 
 

 
 
1.   Aditya Vashisht 

  Aged about 27 years 
  S/o Rakesh 
  R/o -10, Patla Kutivala 
  Modinagar, Ghaziabad 
  Uttar Pradesh -201204. 
 
  Present working as :- 
  Junior Engineer, Group-B 
  Food and irrigation department 
  Govt. of NCTD. 

 
2.   Manoj Kumar 

  Aged about 33 years 
  S/o Rajender Kumar 
  R/o ADD-C-84/6, Gali No.8 
  Mohanpuri, Maujpur, North East 
  Delhi -110 053. 
 
  Present working as :- 
  Junior Engineer, Group-B 
  Food and irrigation department 
  Govt. of NCTD. 

 
3.   Vikas Kumar Meena 

  Aged about 28 years 
  S/o Ram Khiladi Meena 
  R/o Somnath Chaoraha 
  Dausa (Rural),  Dausa 
  Rajasthan -303303. 
 
  Present working as :- 
  Junior Engineer, Group-B 
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  Food and irrigation department 
  Govt. of NCTD. 

 
4.    Himanshu Tyagi 

Aged about 30 years 
S/o Rajneesh Tyagi 
R/o A-Mandir, West Nathu, Colony 
Shahdara, North East,  
Delhi – 110 093.    ...  Applicants 

 
(through Advocate Shri C.M. Jha) 
 
 

Versus 
1.   Govt. of NCT of Delhi 

  Through  its Secretary 
  Delhi Secretariat 
  I.P. Extension, New Delhi. 

 
2.   Secretary 

  Food and Irrigation Department 
  L.M. Bund Office Complex 
  Shastri Nagar, Delhi – 110 031. 

 
3.   Secretary/Controller of  Exam 

  DSSSB (Delhi Subordinate Service Selection Board) 
  FC-18, Institutional Area 
  Karkardooma, Delhi – 110 092. ... Respondents 

 
(through Advocate Ms. Avni for Ms. Esha Mazumdar) 

 
 

ORDER (Oral) 

 
    Hon’ble Mr. R. N. Singh, Member (J): 

 

          In the present OA, the applicants  have challenged the 

Advertisement No.F.1(351)/DSSSB/P&P/2017/Advt./827 

dated 07.08.2017 (Annexure A-1).  

2.     After arguing for some time, the learned counsel for 

applicants seeks permission to withdraw the  OA with liberty 
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to the  applicants to raise  their grievances before the 

competent authority by  preferring a comprehensive 

representation for redressal of their grievances. Permission is 

granted. OA is dismissed as withdrawn with liberty as 

aforesaid. No costs.  

          Pending MA also stands disposed of. 

 

             (Aradhana Johri)                 (R.N. Singh)  
    Member (A)            Member (J) 
 
 

 
     jugal/uma 
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